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Mr. CHAIRMAN: The Government
would announce it when they have
anything to say.

Sarr BHUPESH GUPTA: May 1
know whether the Government is
aware that when our troubles arose
with Pakistan immediately after
Pakistan came into being, this gentle-
man, mis-called His Exalted Highness
the Nizam of Hyderabad, gave Rs. 20
crores straightway through a London
Bank to the Pakistan Government and
when we are faced with an emergency
in our own country, he is pleading his
poverty in order to justify the petty
miserable coniribution that he made?

Sert LAL, BAHADUR: It is a very
wide question. About the point con-
cerned at the present moment, I have
already replied.

Surt BHUPESH GUPTA: May 1
know after receiving the communica-
tion from the Nizam of Hyderabad
whether the Government considered
it and wrote to him any letter expres-
sing its dissatisfaction at the manner
in which the Nizam hag responded to
the call for donation to the National
Defence Fund and making the Gov-
ernment’s reaction known to the
Nizam of Hyderabad whom they are
paying Rs. 65 lakhs annually as privy
purse and other allowances? '

Surt LAL BAHADUR: We have
expressed our indignation over the
matter and will communicate our
viewg also. . \

ExpANSION OF ROURRELA STEEL PLANT

*464. Surt BABUBHAI M. CHINAIL:
Will the Minister of STEeL anp Heavy
InpusTRIES be pleased to state:

(a) whether the details of expan-
sion of the Rourkela Steel Plant has
been worked out; and

(b) if so, what is the cost envisaged
on the expansion?

Tee DEPUTY MINISTER 1mv THE
MINISTRY or STEEL anp HEAVY
INDUSTRIES (SHrr P. C. SETHI): (a)
Yee, Sir. T
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(b) The first preliminary estimate
which has been included in the Plan
document was Rs. 90 crores. The final
estimate of cost is now being worked
out,

Surt BABUBHAI M. CHINAI: May
T know how much will be the increase
in capacity when this expansion is
completed?

SHrRr P. C. SETHI: At the moment
the production of flat products is
7,20,000 tons per annum and after ex-
pansion it would be 12,40,000 tons.

Sart A. D, MANI: On what basis is
the foreign exchange portion of this
project is going to be financed?

Surr C. SUBRAMANIAM: As far as
foreign exchange portion is concerned,
it is hoped that we will get credit
from the West German Government.

Surr A, D. MANI: How much?

Surt C. SUBRAMANIAM: What-.
ever is necessary for it.

ARRESTS IN DELHI UNDER DEFENCE OF
Inpza RuLEs

*465, SHrRT FARIDUL HAQ ANSARI;
Will the Minister of HoME AFFAIRS
be pleased to state the number of per-
song who have so far been arrested
in Delhi under the Defence of India
Rules?

Tre DEPUTY MINISTER 1IN THE
MINISTRY or HOME AFFAIRS
(SHRIMATI  MARAGATHAM  CHANDRA-
SERKHAR): 35 persons have so far been
arrested in Delhi under the Defence
of India Rules, 1962. This number
includeg 9 persons who were detained
under rule 30 of the said Rules and
who have since been released.

Surt FARIDULL HAQ ANSARI:
May I know whether the hon. Minis-
ter is aware that among the persons
who were arrested int Delhi under the
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Défence of India Ruleg there were
three persons, namely, Mr. Roop

Narain, Mr. Dharam Pa] and Mr.
N. N. Dutta? May 1 know the reason
for which they have been arrested?
What are the grounds for detention?

Suri LAL BAHADUR: Sir, I do not
want to disclose the reasons because
we do not do so generally,

Sart FARIDUL HAQ ANSARI:
May I draw the attention of the hon.
Minister to a statement made by Mr.
Jayaprakash Narayan at a meeting
heild recently in Jeiil to the etfect
that the arrest of the three Delhi
leaders—Mr. Roop  Narain, Mr.
Dharam Pal and Mr. N. N. Dutta—
who have since been released was un-~
warranted? He described as unfound-
ed the allegation in certain quarters
that they had acted against the inter-
ests of the country. Let the hon. Min-
ister deny this,

Surr LAL, BAHADUR: If the state-
ment made by Jayaprakash Narayanji
was correct, why should they have
been detained? I am sorry that Jaya-
prakashji and a few other leaders have
not viewed these detentiong in the
correct perspective.

Sart CHANDRA SHEKHAR: Is it a
fact that the Home Minister was ap-
proached by certain Congress leaders,
namely Mir Mushtaq Ahmad and Mrs.
Aruna Asaf Ali| for the arrest of these
persons and that after their approach
these persons were arrested?

Surt LAL. BAHADUR: It is highly
unfair to mention any names, especial-
ly names of those people who are nol
present in this House. T can say it

as positively ag possible that there was
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absolutely no mention from either of
these persong about their detention.

to Questions

Surr A. B. VAJPAYEE: Is it a fact
that these gentlemen were arrested
for addressing a letter to Members af
Parliament in which the Prime Min-
ister was criticised?

Surt LAL BAHADUR: Again, I am
sorry that this impression has gone
round. They were arrested after
twenty or twentyfive days—I do not
exactly remember the number of days
—but they were arrested much later.
The letfer was circulated wiien Par-
liament was in session, If they were
to e arrested purely on the basis of
that letter, they would have been
arrested much earlier. So, the House
can easily understand that there were
other reasons also on the basis of
which these detentions took place.

Surt BHUPESH GUPTA: May I
know, Sir, whether it is a fact—and
it is a most tragic fact so far as
Shastriji ig concerned—that many
people in the country are being arrest-
ed in the States on account of pres-
sure by the Central Government, even
though the State Governments do not
think always that such people should
be arrested 1n the interests of defence?
May 1 know, Sir, a good man that he
is, what steps Shastriji is taking with
a view to dispelling such an impres-
sion gaining ground and seeing that
this emergency is not taken political
advantage of with a view to suppres-
sing parties like the Communist
Party?

Surr LAL BAHADUR: I can only
say that T am at present in Govern-
ment and not Shri Bhupesh Gupta.
His information can only be correct
when he is in a position to come over
to this side and take up office,

v

Smrr A, B. VAJPAYEE: Is it g fact

that the Central Government is put-
ting pressure on State Governments to
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release certain communist leaders who
have been arrested by State Govern-
ments?

Mgr, CHAIRMAN: He now says you
ought to be on the other side.

Surr BHUPESH GUPTA.
64,000 dollar question,

It is a

Surr FARIDUL HAQ ANSARI:
Considering the political life of these
three people and also considering the
long terms of imprisonment suffered
by them during the nationa] struggle,
may I know whether the Home Minis-
ter is aware that these three people
ate 3s 0yal 2% least a8 any one of us
in this House?

Surt LAL BAHADUR: They must
be loyal. I know they are very good
people. But one does not know.
Sometimes in an emotion or at the
spur of the moment even a good per-
son is apt to make mistakes.

Surt CHANDRA SHEKHAR: Is it a
fact that certain warrants of arrest
against certain criminalg in a dacoity-
cum-murder case have been with-
drawn by the U.P. Government on the
advice of the Union Government?

Mr. CHAIRMAN: No, no. Mr.
Ghani.

}z«.l.n r,.b L.A,S :dw’é‘;n d":'

U8 g oS e a8 Sl
Sy Py P i ale gla)]
a5 Kl oS gl G gyl S pp0
uﬁ" <_)Lf é t:A-&-.’. 3, &8 lés h,bf
Sy G n el S & duipyf
2 &5 3

+3fy waze sy ¢ qar g fafeex
gara & 99 W #1 fowwr am
AT wew ¥ fra, afy T,
gL "R g1, I Aty fie-
qare P o 6 3 fema & a H

1[ 1 Hindi transliteration.

[ 24 JAN. 1963 ]

to- Questions

4574

TaRHe & qifeEt aX ETEET w3
¥ 7]

o a@ a1 - aEE a9
T, T FAATAT ATIAT 7L § AL &
qIATT AT AE W T a1 FT G &
fgar avg & ag fedmm g, fe
ESIEUEE

Surt BHUPESH GUPTA: I read the
speech the hon. Minister delivered in
Madras about these arrests where he
gaid that it should be done but there
should not be any excesses in this
case. Also, the 7Prime Ministers
statement in the Presg Conference on
31st December, I think, is there where-
in he said that large numbers of
arrests should not take place in any
place and so on. May I know in view
of these and also the latest develop-
ments whether the Government are
gtill continuing these arrests and not
releasing al] those they have arrested
g0 far and whether in the matter the
Government is being provoked by
certain parties who cannot fight the
Communist Party on a political plan
put are taking advantage of the
Defence of India Rules in order to
crush it? |

Surt LAL, BAHADUR: The Con-
gress Party ig strong enough. The
hon. Member said

[N

Surt A. B. VAJPAYEE: He wishes
to say that the Congress Party is be-
ing provoked by the Opposition to
arrest communists.

Surt BHUPESH GUPTA: Sir.

Mr, CHAIRMAN: Please sit down.
Next question.

Surr BHUPESH GUPTA: Will you
allow a Half-an-Hour Discussion on
this tomorrow?

Mr. CHAIRMAN: Next question,



